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Bank of India Bill
[Le. M. S. Aney]

he Las opposed this Bill. So, I
request I may be permitted to say a
word in support of the Bill.. .

Shri D. C. Sharma: What did the
hon. Minister say? I did not hear him.
He should not have been so arrogant
like that. He should have replied to
me.

Mr. Speaker: Order, order.

Shrt Bhagwat Jha Azad (Bhagal-
pur): He has said that no point of
controversy has been raised by my
hon friend.

Shri D. C. Sharma: I think he
should have been more intelligent
than anybody else.

Shri T. T. Krishnamachari: 1 did
not say that. I merely said that T
had far too much respect for my hon.
friend to controvert hig arguments..

Shri D. C. Sharma: [ may not
have the brain of the Secretary to my
hon. friend but I have my own brain.

Shri Vasudevan Nair (Ambaia-
puzha): What the hon Minister has
stated is no reply.

Mr. Speaker: There is one thing
that I might mention that these are
not points that could be raised during
the third reading, At the third read-
ing stage, we have only to take up
such points as what effect the amend-
ments which have been accepted wil.
have, whether any other amendmenis
that have been rejected should have
been accepted in order to make the
Bill better and so on. It is only those
things which can be taken up during
the <hird reading. What Shri D. C.
Sharma dealt with were very impor-
tant points, no doubt, but they were
points which should have been raised
earlier,

Shri D. C. Sharma: You are very
kind to say that they were important
points, but the hon. Minister does
not think so.
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Mr. Speaker: I agree with the hon.
Member that they were very impor-
tant points.

The question is:

“That the Bill be passed”.
The motion was adopted.

16.13 hrs.

INDIAN COINAGE
BILL
The Minister of Planning (Shri B.
R. Bhagat): 1 beg to move:

“That the Bill further to amend
the Indian Coinage Act, 1906, be
taken into consideration.”

(AMENDMENT)

The object of this measure is sim-
ple and non-controversial. When the
decimal coinage system was intreduc-
ed in this country in 1957, it was de-
cided to designate the units of the
new system as paisa coins. However,
ag the coins of the old anna-pie series
were to circulate along with the new
coins during the period of transition,
the new coins were called naya paisa
to avoid their being confused with the
paisa coins of the old system. It was
the intention then that after the anna-
pie coing had been withdrawn from
circulation completely, the distingui-
shing preflx ‘naya’ should be dropped,
and the coins should thereafter be
called only naisa paisa coins. The
coins of the anna-pie series have been
demonetised in stages, and the last
phase of that progress was completed
on the 1st January, 1964 when all
coins of the old system except the
half and the quarter rupeesg ceased
to be legal tender, As the old paisa
coins are no longer in circulation, the
time is now opportune to drop the
prefix ‘naya’ from the naya palsa. It
is proposed to redesignate the naya
paisa coins as paisa coins with effect
from the 1st June, 1964. T would. how-
ever, like to make it clear that the
proposed paisa coins will retain the
shape, size and weight of the naya
paisa coins which they replace.
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There is also no material change in
the design of the proposed coins ex-
cept that in the place of ‘naya’/‘naya’,
the face value of the coins. in the
Hindi words will be shown in addi-
tion.

The change in the designation of
the coins does not require any legis-
lation; it can be brought about through
the issue of a gazette notification hy
the Central Government under sec. 14
(1) of the Indian Coinage Act, 180v
There are, however, certain other as-
pects of the change over which have
necessitated the present amendment.
Even after the ‘naya paisa’ coins are
redesignated as ‘paisa’ coins with
effect from the 1st June 1964, the ex-
isting ‘naya paisa’ coins will continue
till such time as they are called back
from circulation. The insertion of 2
new Ssub-section (4) under section 13
of the principal Act is intended—this
is the first amendment in this Bill—to
maintain the legal tender character
of the ‘naya paisa’ coins even after
their redesignation.

With the renaming of these coins.
it will be necessary, with effect from
the 1st June 1964, to construe all re-
ferences—this is the second amend-
ment—in  enactments, notifications.
rules, deeds etc. to valueg expressed
in ‘paisa’. This purpose is proposcd
to be achieved by the insertion of a
new sub-section (4) in section 14 of
the principal Act on the lines of the
existing sub-section (3).

It is intended to bring the above
amendments into force from the 1st
of June 1964, since the  situations,
which they seek to remedy will be the
direct results of the decision to rede-
signate the ‘naya paisa’ coins, which
will be effective from the 1st of June
1964,

These are the two amendments
which we propose which, as I explain-
cd in the beginning, are very simple
and non-controversial. They emanate
mainly because we want to redesig-
nate it on an earlier understanding
that when the rupeeg annas pies coins
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would be withdrawn, there would be
no necessity of having the prefix
‘naya’ or ‘naye’. So, it is in the nature
of a consequential amendment. I
move.

Mr. Speaker: Motion moved:

“That the Bill further to amerd
the Indian Coinage Act, 1908, be
taken into consideration”.

I/

Shri Heda (Nizamabad): I expecied
that the hon. Minister when moving -
for consideration would have given us
a repor{ of the efforts of Government
infeliminating the use of annas, parti-
culury one anna, two annag and three
annas in usage in the general market.
If you jgo to the market, you still find
people talking in terms of two annas
and three annas. Even in the Central
Hal],jif we order cold coffee, we are
asked to pay exactly 37 nP. That is
what six annas come to.

So, the{point is that it is not much
material benefit, if you take away only
the word ‘naya’, The material thing
is that| you should cease to think in
terms of annas, particularly one anna,
{wo annas and three annas, So far as
the 4+annas and 8-annag are concern-
ed, it does not matter because there
are singie pieces of that denomina-
tion. But if somebody talks lin terms
of onc anna or five annas or six annas,
1t is against the spirit of the Bill, and
of the'Act that weé passed.

Therefore, Government should have
come forward and told us what efforts
they, have made in popularising the
new | system and persuading people to
give up thinking in terms of annas.
| find that from tha}t angle, the Gov-
ernment have not’ done much. I do
hope they will take this occasion to
use the radio, the press and other me-
dia at their conunand'and see that
annas do not enter any more in peo-
ple’s thinking. With these words, I
support the Bill.

Shri Tridib Kumar Chaudhuri (Ber-
hampur): On a point |of clarification.
The hon. Minister said that the naya
paisa coins would continue to be ilegal
tender. .
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Shri R. S. Pandey (Guna): Are you
counting naye paise?/

Shri Tridib Kumar Chaudhuri: I
have got it. ‘Naya paisa’ ig written
here. What about ten and five naye
paise? Will they all continue to be|
legal tender?

Shri B. R. Bhagat: Yes.

16.20 hrs.
[MRr, DEPUTY-SPEAKER in the Chair]

Shri Morarka (Jhunjhunu): I only
wanted to ask a question, The hon.
Minister said just now that this was
a Bill to/ amend the Indian Coinage
Act. Why is this word “Indian” still
kept? Here in this country we have
only word Indian coins| we do not
have British and other coins. Just as
we have dropped it from the lm:]lian
Companies Act and Indian Incomedtux
Act and call the only Companies Act
and Income-tax Act, T think the
Finance Minister could have taken
this opportunity;/ to drop it here also
and call it only: the Coinage Act.

The Minister of Finance (Shri T. T.
Krishnamachari): Sometimes the Law
Ministry permits us to bring ceriain
omnibus| Bills to make verbal amend-
ments of thig nature. 1 will certainly
draw the attention of the Law Minis-
try ‘o this, Probably when; they bring
the next ornnibus Bill, all this will
g0.

Dr. M. S. Aney (Nagpur): My hon.
friend suggested that the use of the
word “anna” should be completely eli-
minated. I d» not think that by merely
passing a law you can, eliminate that.
The word has been m/ uge not for a
few years, but for centuries together.
So, the best thing is that without dis-
turbing your decimal system, you/
can make five naye paise equal to one
anna, and have 20 annas in a rupce. If
you introduce new tables like| that,
vou can have the whole system with-
out disturbing it. It will be consis-
tent with the use of the word “anna”
which! has been there for such a long
time.
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Maharajkumar Vijaya Anandg (Vi-
sakhapatnam): What will be the cost
invoive#, because probably you will
have to alter the/ machines? Will it
be worthwhile?

Shri Sonavane (Pandharpur): I am
happy that this Bill has been brougm
forward by the Government to removs
thig terminology| of naya and naye,
but I want to make two suggestions.

The first suggestion is this, that

while having new coins, particularly ;

the paisa as it would be called here-
after should be of a size that would
be convenient 1o carry. Otherwise,
even if we hold these coins, ail the
coins slip through our fingers, It 1
a very strange thing, and it is very
difficult to hold the coin. Therefore,
the lowest coin should be of the size
of the old paisa, or at least of some
zize. The lowest coin should not be
such that we cannot hold it in our
hands, or that it cannot be sustained
in the palm of the hand. Let us in-
crease the size or the dimensions or
the coin in eome way.

My second suggestion concerns a
legal point. Here only these words
naya and naye are removed from the
coins. Doe! it apply to all these coins
where naya paisa is written, because 1t
s there in 25 naye paise and other
coins. My reading of the Bill is that
this removal ig not common to all the
coins This is lacuna according to me
and if lacuna is there Government
should do something. Otherwise only
the ‘naya paisa’ wil] be remcved from
the last coin and all the other coins
would retain that. With these sugges-
tions 1 woulg welcome this Bill.

Shri C. K. Bhattacharyya (Raiganj):
Sir, I want to make a few observa-
tions. It is easy to introduce coins
dut at times it is difficult to w.aintain
their currency. That happened during
the British days also. There were
coins known as double paisa and pies
but the pies were never used..(In-
terruption.) 1 kept some of them as
exhibits. They were of the ssme size

i
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as the preset naya paisa but these
wele never in the market. At times
my apprehengion is that the naya paisc
will go the same way as the pie did
during the British trule. Mr., Sona-
vane's suggestion is an {mpertant one.
It should be of a size which looks res:
pectable or handable. For that I say
that it may be done as they did durinz
the war time, in order to reduce the
mental content of the paisa. At that
time. the circular disc was maintained
but g hole was made in the centre.

The Mmister of Finance (Shri T.
T. Krishnamachari): They were used
4s washers,

Shri C. K. Bhattacharyya: It led to
more serious consequences also. When
it was put in currency, we published
a cartoon in our paper as if 3 peasant
was handing over it to his wife. In
making it, the king’s head had been
-emoved. The peasant’s wife was ask-
ing: where is the king’s nead. When
the cartoon was published, the then
Government took exception to it. Be-
.ides being used as washers as the
¥inance Ministcr says, it led to more
serious consequences. In any case
what 1 feel is that two naya paisa
coins will remain in currency and the
one naya paisa wil] go out of exist-
ence. My sugestion is that this 2 nP.
may be made of 3 better size and may
be given a place in the system. The
system is described as decimal coin-
age and in a decima] coinage, how
can 2 nP come in? It should be 1, 5.
10, etc. and the introduction of 2 nP
is g misfit and a misnomer. My sug-
gestion is that the 2 nP coin should
be made the lowest unit and should
be given a size which coulq meat all
the objectiong that had been raised
against this naya paise or paise of the
size which we have got.

Shri 8. Kandanppan (Tiruchen-
gode): Sir, we usually identify coins
by their shape size and colour. Even
the literate people do not look into the
letters written there. After Indepen-
dence, especially after the introduc-
tion of the naya paisa, most of the
letters on our coins are written in
Hindi alone. Of course it giy#s sen-

VAISAKHA 10.
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timental gsatisfaction to the Hindi peo-
ple. Please do not mistake me but
1t can easily be done in all the four-
‘een languages as well and we will
=iso have the satisfaction of haviug
sur owy language in tha: particular
‘o‘n. I feel that this suggestion can
isily be accepted by the Minister,
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ft aare fag (F77T) - eTrene
e, & g fad &1 A wEA aw
T @Y oy faw & AT 9T & 0 aE
TWT WG 91, A1 JAT ALY 9q7 A7 A7
% 10 AEY a1 P g fa & AT T
AT 0T UF @R AEG § A 7T 97
AT gAY o smEwEqn & dwae
7T & AT 9% fodAfed & g7 w11 7
18 T FAA fFU AU § | T W T
au faerw & WA H B g1 W T WA
IF {FEH H T W ZHT & AW
TEY g fa <w & AT § € e
I SYATGT U & (& OF A0 99 &7 F5
Ao Ay taady, T fave faadY &,
e famdy g, 7 femeend fomdr g,
A o w A fAwAr 1 W ow
T A qar 7 { o g e O
TfoTT AT 4g §UT ¥ q=¥ T§ A7 9°
1 frer st § ;A w0 e &
33 99 & W ux av ¢F ¥ e
AT TIAT @ FEAT GEAT & AG T F7
v F AT I g

1 faer AT @ g g A w=er
Fam wifE fafree? a1ea o a8 meadT
g, a% fag= & Y7 99y T &7 2w
A FA g€ ¥ 1 faw fow o w0
AR § ALY AT fF TEH AT FT FT
F1 ¢ f fom &Y qog & vy fawr o
AT | R T Y wT AT AV G
TAAGIT (FA A fF T wwr T
fare af, AT gg4T ¢ Faer fAaife
# g | ¥ AT ag & A dE W
Fraw FT fEat W g 1 omS wEY |yen
a W & AT greer-ater e #71
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[ 7= fag)
N F 3o ¥ AR, 3% A
39 7Y F wr & oA
AE TF T7 37 &0 J@w aafvat &
A& | TR TH 8 w1 BrEa
I3 & 97 77 Amfer oF f6 a1 36477
IETY § | TF 9T I(A 3% 3 A1 FD [F4T
e gy § T g AfFA HISr A
¥ gz qud § A qrmm v ooy Y w5
FIT FIAG Qoo T §F i e Frow
fer T & ol 59 7 T2 & IwfA
§  eET g R 7 g5 & (A AgAN
fae & g 76 THa § 98 w0 7
aifeamdz &1 0F 927 T=F F A0
FUFT ZATC TIT @ F7A 9T ¥ A
I T B fF 7= 45 79 78 97 qav
frarer SraT #7 2 A7 3E F (AT A
IR TR F A A 21 Afwd
§fF aAdE o FormE oo fa w0
A F AR IAFT FTAT T AT TRAH
g Tafog 7z A 2 2 3 T ET ST
TfET | AT FoTHTRTH A AR FEA
TET F7 3F T4 AW AH AW T 47
Wt wfqgd T TSAT AT IFET
HFewTE F7F W7 ATfTH T FT TATE
ATq AT A3 SRt | Feaemd
feqifae dmrar &1 atfos & 7 @i
faar % SAaT T T TAHTT AT )
A Tg @ FGTAA F T o
fora <7 71 /€ 9ea@ A faaq avA
# wr AT T, AoATT 399 T
M wqvy §3 a9 FA 8 AT WY
T & o g% farti A1 AL qF O
FEAT g & WfpA wv qhr R A A
DA & A agm fF dga ag g fa
TroMg qoo Y X & ad) TOA ¥ 3%
Y ST, T & Ay w gl afee
W ¥ s @A 7 ] W gE
arcfie faad (Fonw) faer 39 qre
€ ¥ & A fex w9 ¥ w9 oW A 4R
¥ Wy ®7 3B faw 137 A Nw
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AT 7 § Afwgg A= dIT H A A
% AT 4 INK] A0 T 7% | T W
¥ o & g7 fag o A1 wwdA w7 3

Nt ferw Arogw (FT) o SuTEE
wgey, T 2ra & fw ag qar dar T
¥ a3 a9 A g g wfET
wEe ey a7g a9 Jgl wiwAT Tifgn
Wﬂg:ﬁwg:—

TG { BIE F7, 9" F i)
7 fya 7 A S I G T4 UG H
Y orar fF 98 oY 940 ® g2T w7
TIEIT. T Qoo 7Y 97 7T 7 f2q * 3H
¥ T AT T AT faAET A §
=7H17 ZewAa fowew I g W
§ AR & SHET SA WO T@T oY 3TIgqN
F7Ar qAf9T mwaAr | T OF owETET
7 941 § {g=1K AT W T2 ;T
g | et w1 A7 7T w1 A A
ngfa & wfr fgama wma F ad giagy
TZAT & A7 qoo AY AT AT UF TA
197 % 7A@ AT 17 A% F q97 femmw
TRE AT AT B

w wET ¥ fa T OWMT A1, 3
A7 4% Sw¥ 3% AT 9§ #F
Fr oqsa ¥ w4 Mg A4 [ oW
# wTa foar B 9w @A A
Jaefr & 1 TFAT MGFT TG 92
T Gy NTF F 9> 77 47§ A @
&1 §F TG TF AT GHT IFTALIT F7
faerer & 1 ¥fFw o A7g &9 W 92
g G #4 & a7 U dAr Wee 9
T § AT TE TF A7 99 £ 927wy
LT A7E &Y T § 1 7gi §F oA wew
TEN W AR T o foer A
¥ a3 wm ¥ el % A 9 g
qifgw 5T& D3 IFW Tonw 9% A7 4
TGy e fay g fagr av Al
T AT AT o VAT T HrSrEH

E FY FT AR AT X WA

1
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ot 9 A XA F 7 93 7Y §¥ ARy
¥ | o9 g FAA & 99 waAwy KERTAY
FIAT & | AT T ATSH 99T I &
fora & & aq #7 S5y &1 AT freg &
IgF T 97 92 WA 4 fgn
afra F 93 77 4] WA F o S
T ¥ gn fAu agt wyen s ¥
Af2q a1 & F wgS 77 g€ UF A 99
FT qqe AT A% 2 7Y FEY gw e
aF T qav Surar A F AT T g v
a4 ¢ w7 GEaids WY {wer sAT @ gafan
g Afaw Aarar &

FrE TR T AN IAFT T AT
seA g fr 4w v 9at & fgmme ®
TegH A A1 W e Fvw
gfes ot g1 a1 2 & 57 7 agem
Tem £ f& ev 947 ¥ 9w @@ W
qoo 77 4aT 7 faxm  TEET WaT 2,
Yoo FT HeTAY 77 fF TvrHEE fT &
T a7 e 7 A & Ay A A
faam & A &9 WX g3 o 707 g4
YT 97 a2 ¥ 37 fgma A€t wrar
T gerge A W § ) Tifav & a7
i faa® (Aaw)  fam W
For gav @ IEHT AWAA FIAT g AN
37 qrAAT FEed % ot w 1§ qaTEe
9 & ard ¥ 9 @ wfgm | 5= 9=
=l & wrg & 3 fagus F7 qweA
#7X 30 AW FATE |

Shri B. R. Bhagat: Mr. Deputy-
Spcz{ker, Sir, I am glad the House took
such a keen interest in this matter.
T will certainly look to the suggestions
of hon. Members who want the
size or the weight or the shape of
this nava paisa to be changed. The
only difficulty in this matter is that I
am subject to correction—even today
the value of the alloy is more than the
value of the naya paise. So, if you

increase the size or strengthen it, the
cost will be more.

‘Secondly, it should be b [ in
u*mmd that 1 naya paisa ix a counting

VAISAKHA 10, 1888 (SAKA)
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or nominal denomination. The hon.
Member suggested that instead of

I nP which should not be there, there
<hould be 2' nP coins. The difficulty
would be, how to express odd deno-
minations like 1, 3 or 5§ if you do not
have 1 nP. We inteng shortly to in-
troduce 3 nP coing and probably that
may solve it. We will look into it
again and bear in mind the sugges-
tions and feelings of hon. Members in
this matter.

The point was raised by Mr, Heda
that even after so many years, this
anna concept is still there in every-
body’s mind and the value is expres-
sed notionally at least in annas. That
may or may not be so. But old habits
which have been there for generations
die hard. So, sometimes we may think
in terms of annas, But a number
of steps have been taken by Govern-
ment and I do not think any propo-
ganda is needed. Now the value is
being expressed in naya paise because
it is easier. In schools, the arithme-
tical clculations are taught to the
children in rupees and naya paise and
not in rupees annas. So. I hope the
anna will disappear in course of time.

With these words, I move that the
Bill be taken into consideration.

Mr. Deputy-Speaker: The question
is:

“That the Bill further to
amend th~ Indian Coinage Act,
1906 be taken into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: The House
will now take up clause-by-clause con-
sideration of the Bill. There are no
amendments.

The question is:

“That clauses 2 and 3 stand part
of the Bill.”

The motion was dopted,

Clauses 2 and 3 were added to the
Bill,

Clause 1, the Enacting Formula and
the Title were added to the Bill,
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Shri B. R. Bhagat: | beg to move:
“That the Bill be passed”.

Mr. Deputy-Speaker: Motion moved
“That the Bill be passed”.

Shri C. K. Bhattacharyya: Sir, the
hon. Minister just now referred to the
shortage of metal.

Shri B. R. Bhagat: I said the value
of the allov is more than the value
of the naya paisa.

Shri C. K. Bhattacharyya: I only
want to refer to certain transactions
that the Government of India had with
the United States;. The Government
of India  paid back or dis-
charged certain obligation to the Unit-
ed States in rupees. The obligation
was to pay in silver only, but in dis-
charging that obligation they paid
along with the rupee the amount of
nickel and other metal included in the
rupee free of charge. 1 would request
him 1o calculate the value of the meta!
tnat has bven made over to the United
States—-nicke! and other metal—be-
cause in paying, they took into consi-
deration only the value of silver and
not the value of the other meta] in
the coins. The entire thing appeased
in the newspavers. I do not exactly
remember it, bu. it was a good value.
The hon. Minister may find it out as
to what was made over to the United
States in the form of nickel and other
metals without getting any return for
that.

Shri Heda: May I know why one
anna and twgo anna coins are not with-
drawn?

oft xzr Fag (Fim) 0 3TEEN
wgra, & g faw 7 favy 90 g
A 37 9@ AT ¥ §I UH v,
zq%, a7 fr =27 47 2ol ¥ O TV
TR T # 37 4 a1 oI
7% qrat ¥ araeT vy amar 3md
1 oArm fr oAwt o A wgAT ¥ faa
AT TIE A ¢, T F T F7AE
E AR FIT £, A1 for 70F X 3 &7
Ay A wvfr &, 77 g3 agEfaa
2 | T A F Wifen IE 2
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37 A I5swdY 773 §, 9w W) w0 fufewe
X E ¥ ofaen & fx v adde &
fadi #1 3% agwdy ¥ fasrer fra , orai
fad g o # 1 ag a@ agw AN
T &1 7Y #ife 58 wendr ;e
wify fergem § g9 ¥ waface s
e AW tew § 1 3 fogaaT &Y
TTgAT #Y T 3T § oW a8 awg]
3 | a7 Zar gim I faw 7 e a
o W a7y &, M ag Sfaaa a5
70, TR 20 A1 FE W 79 3, 480 99
T 4 EurrET A Ay 57y &) gafan
39 97 48 Wit 7o faege dv-nafam
2 fx & vt qafsai § feg v A &
TH PO S EF TETHT F arad
T G @ | AfET A W § AT FFA
73T £ f7 femgwa #Y madEe ¥ wa
TgnTAT 7 frg AaanTt &0 ger fam
T7 fa & 7o fat o fav e g
ar =@e g e aodt 5w i
Fi BT AINA |
Shri T. T. Krishnamachari: On the
question of quaternary coins which
were shipped to the United States
wiong with a certain amount of silver.
the reason was this. We had equip-
ment for converting quaternary coins
nto silver. It took a long time and
it cost z certain amount of money.
The United States were willing to
take the silver value of the quaternary
con in replacement of the 10 million
ounces of silver which we had to ship
“to them., As a matter of fact the
cost of conversion of the quaternary
coins into silver was greater than the

other alioy that we could get from out
of it. Therefore, the Indian Govern-
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ment did not sustain any loss in this. |

We do not know what loss the Ame-
rican Government sustained and how *

much they recovered. I can assure
you, Sir, because I was responsible for
that transaction, I took care to see that
we did notl la¢¢ anything thereby.

*r as searching the people in i
the™Wints is concerned, I do not think
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it has anything to do with this Bill.
Probably they search the employees
who go out of the mints to find cut
if they are not carrying away with
them some small tools.

Mr. Deputy-Speaker: The question
is:
“Thap the Bill be passed.”
The motion was adopted.

16.43 hrs.

INDUSTRY (AMENDMENT)

BILL

COIR

The Minister of International Trade
(Shri Manubhai Shah): Sir, I beg to
move:

“That the Bill further to amend
the Coir Industry Act, 1953, be
taken into consideration.”

Perhaps the House is aware that the

Coir Industry Act was passed in 1953

and the statufory Coir Board came
into existencelin 1954. As a result of
the working of this Boarq for the last
one decade, the House is aware that a
lot of improvements have taken place
in the coir industry. When the House
enacted the Bill in 1953, the industry
was totally/depressed. More than 60
per cent of the coir labour was un-
employed and the world markets had
slumped to the extent that Jour ex-
ports of coir and coir products had
gone dowp to the level of Rs. 3 to Rs.
4 crores. In the! last one decade,
particularly in the last few years, we
have been able to recover much of the
lost ground. Now we }are exporting
almost to the extent of Rs. 14 to Rs.
15 crores worth of exports apnd the
industry is working practically |in full
swing. When we analysed why the
coir industry in our country is not
turther developing, we found that un-
less we| produce better goods for ex-
port, there can be no further improve-
ment.

This is an industry hich
92 per cent of the) produ p ex-
ported and only 8 or 10 pe t is
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being locally consumed. So, on en=
quiring from foreign countries, we
were/ convinced that mechanisation
should be introduced in the coir in.
dustry in a gradua] manner. We had
a tripartite meeting of all the Rnterests
i Kerala particularly, because Kerala
accounts for more than 85 per cent
ol thig industry. The rest is in West
Bengal/ Maharashtra and Andhra Pra-
desh. This is more in the maritime
States where coconut production is of
a large order. We felt that/ the de-
signs can improve only if we
had better weaving, better finishing
and better dyeing facilities attached
to it. We, therefore, decideed that the
Coir Board, that is the Government of
India, itself should endeavour t‘o set
up such a factory. The Act as|it is
does not provide for any such activity
because it was not envisageun those
days that the Coir Board or ithe Gov-
crnment would have to take any res-
ponsibility in this matter. Being a
new! venture very few private com-
panies are really coming forward to
set up such a mechanised unit because
they are not quite sure fWhether the
mechanised unit would be able to
compete with foreign countries. We
are convinced, and our technical sur-
vey shows—we knowl! what is done in
Holland, Belgium and Germany be-
cause these are the three countries
where coir industry is highly mechan-
ised and which| produce competitive
goods—that we have the technique
here and also the raw materials. The
fibre is actually being exported from
us,‘l Ceylon and Malaya. They do not
have the raw material. Therefore, we
can earn better forei exchange al-
most to the extent of}Rs. 26 crores to
Rs, 2 crores. It will also provide more
employment. It may appear to be a
contradiction in  terms, jbut when
mechanisation takes place the present
utilisation will almost be doubled.
Therefore, while mechanisation tends
to reduce employment per loom, be-
CauseLOt expansion we will be able to
provide a larger employment poten-
tial,

Then, there was a cess placed under
the other Act| That used to give us -





